
CENTRAL AD4ThISTHATIVE TRIBWAL 

BANGALORE BENCH 

Soc.ond Floor, 
Ccmrrcjal Complex, 
Indirinagar, 
BANGALORE... 560 '38. 

ted:1: 
994 

AP11ICATiC 10 	889 of 1994. 

APPLICANTS:... Sri.S.S.Mahendra, 

V/s. 

RESPQ\JDENTS:_ Welfare Commissioner,Ministx'y of Labour, 
ewgalore-52 and two others.. 

To 

10 	Dr.M.S.Nagaraja,Advocate,No,l1,Second Floor, 
First Cross,Sujatha Complex,Gandhinagar, 
Bangalore-560 009. 

Sri.M.S.Padraarajaiah,Senior Central 
Government Standing Counsel,High Court Bldg, 

Bangalore-560 001. 

The Director General(Labour & Welfare), 
Ministry of Labour,Govt.of India, 
New Delhi. 

Suje: 	 f 	pi 	f the OrdQr Passed by the Central Administrative 
—xx-- 

PlSe find enclesed herewith a copy of th, DER/ 
STAY DER/TER 	ORDER/ PSSd by tIiC Iribril 3i 
mntjonod PPlication () on l7thNovenber,1994. 
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CENTRAL ADMINISTRATIVE TRIBJiAL, 
BANGALORE BENCH. 

ORIGINAL APPLICATION NO, 889/ 1994 

THURSDAY, THE 17TH DAY OF NOVIMBER, 1994 

SHRX V. RAMAKRI5HNAtJ 	 •.. 	MEMBER (A) 

SHRI A,N. VUJJANARADHYA 	 ... 	MEMBER (j) 

Shri S.S. IlahEndra, 
Red 24 years, 
S/o Shri N. Sannaiah, 
123, Marenahalli Palya, 
J.P. Nagar, 
Bangalore - 560 078. 	 ... 	Applicant 

By Advocate Dr. M.S. Nagaraja 

Vs. 

The Welfare Commissioner, 
Office of the Welfare Commissioner, 
Welfare Organisation, 
Bangalore Recion, 
Ministry of Labour, 
Government of India, 
75, Millers Road, 
Bangalore - 560 052. 

The Director General, 
(Labour Jelfare), 
Government of India,, 
Ministry of Labour, 
New Delhi. 

Union of India, 
represented by 
Secretary to Government, 
Government of India, 
Ministry of Labour, 
New Delhi. 	 ... 	Respondents 

( By Advocate Shri M.S. Padmarajaiah, Senior 
Standing Counsel for Central Government) 
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Shrj V. Ramak rishnan F1ernber 

We have heard Dr. M.S. Nac,araja for the applicant and 

Shri 	M.S. 	Padrnarajaiati tor the responda- ts. 

The applicant is aggriaed by the order dated 21.4.94 as at 

' t - 
AnnEXUre A-3 where he has been inflicted with a purishment of renovak 

trom service. The applicant had, not filed appeal to appellate autho—

rity when he filed this application. Dr. Nagaraja sJbmits that the 

4 
applicant has since Uledan appeal to Director CEleral (Labour Welfare), 

rlinistry of Labour, New Delhi who is the appellate authority. In view 

of the position brouht out and after hearing both sides, we direct 

that the appeal filed by the aplicant should be disposed of by the 

Appellate Authority within thrRe months from the date of receipt of a 

copy of this order. 

With the aboie observation the application stands t'inally'" 

disposed of with no order as to costs. 

( A.N. JUJAARADHYA ) 
	

( J, RAAKRISHNA ) 
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